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IN THE CENIRAL ADMINISTRATIVE TRIBUMAL, JAIPUR BEMNCH, Ki)
JAIPIR ‘
* %%k

Date of Aecizion: 12-12-1925

OA Ny, 263/95

Roop Singh
‘ «o Applicant
VERS 8 ‘
Union of Irdi2 2nd others '
| «s Respordzents

CORAM ¢ :

HON' BLE MR, GOTFAL KK ISHNA, VICE CHAIRMAN

HON' BLE M, O.F,SHARMA, ADMINISTRATIVE MEMBER
For the Applicant oo Mr.3 . Kumdr
For the Respondents ce ==

ORDER

PER HON' BLE M, CUF"M.. FRISHIA VICE CHn]FMAN

—-——-—---—-._-———---—--—-.—.._-——— . ———— -

Appllﬁ nt R001~v1ngh has filed thl- Aapplication under
section 12 of ths Admlnlutrat1V' Trlbunals Act, 1925, ass2iling
the ch2rge sheet J33ted 11-5-922 at Anpexursz-Ai, the order of
the Disciplinary Authority dated 14-12-52 imposing upon him the
Fendlty of removal‘from service 8md the ordsr 33ted 7-11-93
by which the Appellate Authority diSmissed the éppeal Amainst

the order of the Discipliniry Authority.
2. We have he3rd the le3rred cousel for the 3Applicant,

3. The le3drned coungel for the applicint has zt+ated that

‘he h3z filed 3 ravizw petition under rule 16 of the PbStS ard

Telegraphs Evtrs epArem e.f‘l Ag'wnt (Coniqﬂt ani Szrvice) Rules,
19¢4,aglinst khe ordsr of the Appellate Authority d3ted 7-12-03
at Apnexure-A&, The ledrned coﬁnsel for the épplicant wants that
the review petition be deciied by the reviewing 2uthority in

Aceoprdance with the 13w,

4. We. therefore, dizpused of this oA at‘the_staje_qf Admission
with 2 direction to the reviewing 3utho:igyr(respondent No.4) to
Aispose of the review petition d3ted 11-1-31 through 3 Jdetldiled
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epedaking order on merites within @ pericd of 4 months from
the Aats of receipt of this order, Lzt 3 copy of the 0A be

csent jo respondent M,4 Alongwith thé copy of this order.

‘ | | Chinptve
(o.P'.a(ha-m)é ) (Gonal Krishn3a)

Member (A) Vice-Chairman





